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'(By Advocate Mass Kawta Bhati)

4

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL'
' JAIPUR BE'\!CH ‘ ’

Jalpur 'ChlS the 14th day of October 2010

/ L
ORIGINAL APPLICATION NO -ﬂ-57/20 18

,HON BLE. MR M.L. CHAUHAN JUDICIAL MEMBER

Abhishek Shai ad son of Shrl K. C Sharad resrdent of 107 Brij Vatlka

- Gorier Road, Jagatpura Jarpur through his legal Guardian Shri N N
» Sharad

- ! o o s Apphcant .
i I |

: VERSUS
| a ' -
1. dmon of India through “the Secretary to the Government of
India, Ministry of Mines, Shastn Bhawan, New Delhi. .
- 2. The Director General, Geo!ogxcal Survey of India 27 JLN Road
Kolkatta (W. B.). ’

- 3. The " Deputy Dlrector General Geo!oglca! Survey of In,dia,

_ Western Region, 15-16, Jhalana Doongari, Jalpur

S T Respondents

(By Advocate_: -------- ) _ »
ORDER IORAL!

The gr:evance of. the apphcant in this case is regardmg grant of
famﬂy pensnon In Para No. 5 (c) of the CA, the applicant has stated

that the case of the apphcant is covered under Govern“nent dec:sron

O.M. 1/17/86 P&PW dated 29.08.1986 and the case of the

fapphcant has not been consrdered in the Irght of the aforesaid

instructions.- ~ . - ‘1

“2.  1amof theview that the instructions issued by the Government
_from t:me to time and the Government Decision O.M. No. 1/17/86-
. P&PW dated 29.08. 1986 thouqh not annexed bv the. aoohcant familv

: pensaon/retlrement or death gratuaty in respect of missing person has

to be granted after a period of one year from the date of lodgmg of the

FIR. As per the submrsswn made by the applicant, FIR in the instant

case was iodged on 02. 06 2003 Thus as per the contentaon raised by
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- stage itseif.
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the learned counsel for the a!:pp“l"icant' family was entitled to family
_pensuon with effect from 02 06. 2004 in terms of the aforesaid -
'-_mstructnons Admattedly in the' instant case, inquiry proceed.ngs were

Amztlated after the expiry. of penod of one. year and even the final order

of remova! from" service was also passed on 08.07.2005 (Annexure

' A/i) after the expury of’ the aforesald perlod of one year. Thus

accordmg to the learned counsel for the apphcant removal order 1s of

no consequence : | ’3,- .

L

3. From the matenal piaced on racord, it is evadent that applicant

has hot made any representation qua this aspect: Thus I am of the

view t"lat the matter can be dasposed of at admission stage with ‘the
|

directlon to. the apphcant to malke approprlate representatnon in terms .

of the contention, as notlced above within a penod of 15 days’ from-

" today and in case such representation is.made within the periodA of 15

'da_‘ys from_ltoday, the respondents ‘shall -consider the same’ in.

accordance with law and pass appropnate order within a perlod of
‘three months from the date of receipt of a copy of the representation.

It is maoe clear that in case lthe .applicant’is StlH aggrleved by the +

-order to be passed by the appropnate authoraty, it will be open for him
: o file substa"xtwe DA. . , -:é
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4. With these observati‘o'_ns',ii' the OA is.disposed of at admission .

: . i ' 1 . i
A MEMBER (1)
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